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RAJYA SABHA 
Tuesday,    the    23rd February,   1988/4th, 

Phalguna,  1909     (Saha) 

The House met at    eleven of the clock, Mr. 
Chairman in the Chair. 

ORAL ANSWERS        TO    QUESTIONS 

Investigation into  the  Assets  of Bachchan 
Brothers 

*1. SHRI   KAILASH   PATI 
MISHRA: 

SHRI ATAL BIHARI 
VAJPAYEE: 

Will the Minister of FINANCE be pleased 
to state; 

(a) whether the Income-tax Depart 
ment and the Directorate of Enforcement 
are investigating     into  the assets, in and 
outside India  of Bachchan brothers;    and  

(b) if so, what are the findings there 
of and whether notices have been issued 
and prosecutions launched? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) and (b) The 
Directorate of Enforcement is conducting 
investigations into a case of alleged FERA 
violation against Shri Ajitabh Bachchan, As 
part of the porcess Of completing assessment 
of income tax and wealth tax of S|Shri Ajitabh 
Bachchan and Amitabh Bachchan, the Income 
Tax Department has called for certain infor-
mation regarding details of property acquired 
by both the above individuals. These 
investigations are in progress. 

 
SHRI JAGESH DESAI; I am on a point of 

order.  (Interruptions) 

The question was actually asked on the floor 
of the House by Shri Atal Bihari Vajpayee. 

SHRI V. NARAYANASAMY; It is a 
question of a point of order. He may be 
allowed to speak.  (Interruptions) 

SHRI RAOOF VALIULLAH: There is a 
precedent for raising a point of order during 
the Question Hour. (Interruptions ) 

SHRI M. S. GURUPADASWAMY: Mr. 
Chairman, may I know whether you have 
allowed him to raise the point of order?  
(Interruptions) 

SHRI RAOOF VALIULLAH:  In     the 
last Session the Opposition did it. At that 
time, the rules did not apply. (Interruptions) 

MR. CHAIRMAN; Kindly sit down. There 
is the practice that no point of order is 
permitted in the Question Hour. 
(Interruptions) 

SHRI RAOOF VALIULLAH: In tha last 
Session, you permitted them. (Interruptions) 
This is not fair. In the last Session, we raised 
the same question. Yog permitted     them.   
(Interruptions) 

MR. CHAIRMAN; Kindly permit tha 
House  to  proceed.   (Interruptions) 

SHRI RAOOF VALIULLAH:   In    the 
last Session we raised the same issue. Yon 
permitted them to raise a point of order. 
(Interruptions) 

SHRI    LAL K.    ADVANI: You have 
given your ruling, Mr. Chairman. Please stick 
to it.   (Interruptions) 

SHRI DIPEN GHOSH: The ruling of the 
Chairman has to be honoured. (Interruptions) 
Why are you so sensitive? Whom are you 
trying to shield? (Interruptions) 

'  MR.  CHAIRMAN:   I  request  the  hon. 
Members not to cast aspersions  on each other. 
So far as this question is concerned, as I told 
you, there is a convention    that points of order 
are not permitted during the  Question Hour.  I    
was thinking that there could be    questions    
and the whole thing could be thrashed    out 
and I don t think anybody is interested on any 
side of 
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the House in shielding anybody. Let us not 
cast aspersions against ourselves because all 
Members are one. Our prestige is important. 
Let us go on with the questions. The motive 
should not be questioned either by this side 
about that side or by that side about this side. 

SHRI NIRMAL    CHATTERJEE:    For 
our collective prestige we should see that 
nobody is shielded and no one is shielding. 
That is what we have to ensure in this House, 

SHRI JAGESH DESAI; I would like to 
make a submission ... 

MR.     CHAIRMAN:  I    have said just 
now that there is no point of order. 

 
The point is whether that is the propriety in 
the House to utter that. 

SHRI PARVATHANENI UPENDRA: 
What is wrong in that? My dear friend, what 
is wrong in saying a friend is a friend? He is a 
friend.   (Interruptions) 

THE MINISTER OF HOME AFFAIRS 
(SHRI BUTA SINGH); Mr. Chairman, as you 
have rightly advised the House, they should 
avoid attributing motives . . . 

SHRI ATAL BIHARI VAJPAYEE: Is he 
speaking on a point of order? 

SHRI BUTA SINGH; Yes; the honourable 
Member must confine himself to the subject of 
the question and should not indulge in 
innuendoes. 

 
SHRI NIRMAL CHATTERJEE; Nobody is 

above law. 

THE MINISTER OF PLANNING AND 
THE  MINISTER     OF     PROGRAMME 
IMPLEMENTATION     (SHRI     P. SHIV 
SHANKER):   May   I  make  one  submis-
sion? 

SHRI DIPEN GHOSH: Does the Prime 
Minister disown his friend? 

SHRI P. SHIV SHANKER; It is a 
Government of laws, not a Government of 
men.  By     casting    this aspersion he 
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wants to say that merely because he happens to 
be a friend we are trying to protect him. It is 
totally a wrong aspersion . .. (Interruptions) ... 

SHRI DIPEN GHOSH; Mr. Shiv Shanker, 
you mean calling a person a friend is an 
aspersion? You call one as a friend and that is 
an aspersion?... (Interruptions)...to  call one as a 
friend is an aspersion? What are you saying?... 
(Interruptions), , . 

SHRI M. S.' GURUPADASWAMY: Sir, I 
want to know from my friend Shri Shiv    
Shanker,   ...     (Interruptions) 

Sir,  I  want  to  know     from     my 
friend, Mr. Shiv Shanker .. . {Interruptions) ... 
Sir, he is a very competent Judge and is a 
competent lawyer. I want to know from him 
what the meaning of aspersion is   ... 
(Interruptions)... 

SHRI DIPEN GHOSH: I tell that you are my 
friend.   That is an aspersion?... (Interruptions)   
...   Does it mean an aspersion? 

SHRI M. S. GURUPADASWAMY: I want to 
know one thing from my friend, Sir. I want to 
know whether friendship gives rise to casting 
aspersions... (Interruptions)..I  want to know 
whether friendship leads to aspersions... (Inter-
ruptions) ... 

SHRI P. SHIV SHANKER; You please hear 
me.. .(Interruptions)... What I was saying was 
that you must hear me. After all, you have 
asked me. Am I not entitled to  reply? ...   
(Interruptions)   ... 

SHRI LAL K. ADVANI; Let the sup-
plementaries  go  on first.. .(Interruptions) 

SHRI MURASOLI    MARAN;  Who is 
asking  and  who     is replying,  Sir,? 
(Interruptions)   ...  We do not know who is • 
asking and    who is    replying... (Interruptions)   
... 

SHRI PARVATHANENI UPENDRA: How 
can he reply. Sir? Let the Finance Minister 
reply ... (Interruptions).... How does Mr. Shiv 
Shanker came into the picture? Let the Finance 
Minister reply... .. (Interruptions) . .. 

SHRI P. SHIV SHANKAR: You ask your 
colleague Mr Gurupadaswamy... 
(Interruptions)... You ask him why he asked 
me. Why did he ask me? 

 
MR. CHAIRMAN; The fundamental 

question here has been lost. The point is that 
the Question Hour is for eliciting... 

SHRI LAL K. ADVANI: Information. 

MR. CHAIRMAN; ...information. It is for 
eliciting information. 

SHRI MURASOLI MARAN; From the  
concerned  Minister...   (Interruptions) 

SHRI V. GOPALSAMY: Not from Mr.   
Shiv   Shanker ... (Interruptions)... 

MR. CHAIRMAN: It is for eliciting 
information. 

SHRI LAL K. ADVANI: Yes. 

MR. CHAIRMAN: And conclusions 
from the information are to be drawn at 
other times. That was why I had reques 
ted in the morning; "Let your questions 
be pointed and that would be much bet 
ter.", and as a political leader you know 
that it is better and it will serve a much 
better purpose. Let the facts speak for 
themselves. You get pointed answers to 
your questions. When the debate and 
other things come up, you can raise the 
other points. Otherwise, what is happening 
here is that during the Question Hour we 
go on like this. That is why I have 
made that request to you so that we may 
cover more questions on this point itself, on 
this supplementary itself 
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SHRI EDUARDO FALEIRO; Sir, let me 
say this that it was very unfortunate that a 
senior Member like Mr Vajpayee should have 
mentioned that because Shri Amitabh 
Bhachchan is a friend of the Prime Minister ... 
(Interruptions) I will tell you.  {Interruptions) 

SHRI PARVATHANENI UPENDRA: It is 
unfortunate that he is his friend. Not our 
laying.    (Interruptions) 

SHRI ,EDUARDO FALEIRO: I have 
listened with great patience and most quietly to 
what Mr. Vajpayee had to say... (Interruptions) 

SHRI DIPEN GHOSH; It is unfortunate for 
all Of us that the Prime Minister is having 
friendship with FERA breakers. (Interruptions) 

SHRI EDUARDO FALEIRO; There is the 
directive of the Prime Minister. The directive of 
the Prime Minister was very clear that if 
anybody is proved to be guilty—whosoever he 
may be—then action should be taken against 
him We are working in that direction in our 
Ministry, and we shall continue to abide 
effectively by that directive.  (Intelruptions) 

AN HON. MEMBER; There is no conviction 
with anybody. 

 
SHRI EDUARDO FALEIRO; Now, in-

vestigations are going on regarding the alleged 
purchase of a flat in Montreux, Switzerland by 
Ajitabh Bachchan. These investigations are 
going on for the last 7 months In this case 
information has been obtained. Directives have 
been issued to Ajitabh Bachchan to give 
information. He has been cooperating. Sir the 
flat, as I have said, is in Montreux, Switzerland. 
Shri Ajitabh Bachchan is also there. A lot of 
sources have to be tapped in this matter. All this 
work is going on. We are keen to finish these 
investigations expeditiously.      We  shall...   
(Interruptions) 
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SHRI ATAL BIHARI VAJPAYEE I put a 
pointed question, and 1 am asking for a 
pointed reply. (Interruptions) 

SHRI EDUARDO     FALEIRO;      We 
have  asked from him, Sir. We have got 
information from him.    He has been co-
operating  with the enquiry.  Now, the inquiry 
is going on. We are intending to. .. 
(Interruptions) 

 
Is it a free-for-all?    The question is : 

whether the Income-tax Department    and the 
Directorate of Enforcement are inves- . tigating    
into the    assets, in and outside India,  of  
Bachchan  brothers,  and  if  so, what are the 
findings thereof? Now, there is the Directorate 
of Enforcement    under the Income-tax law. Is 
that Directorate in-quiring into the affairs of 
Ajitabh Bachchan    and,    if that is so,    what 
is      the outcome? Now, he is talking or he is 
asking about some Directorate. And he      is 
replying about some    other directive.  (In-
terruptions) It cannot be a free-for all. 

SHRI PARVATHANENI UPENDRA; He 
will muzzle the Finance Commission this 
way.  (Interruptions) 

Sir,you have to establish a procedure. Sir, I 
want you to determine what precise! is the 
scope of the question. They ask ar irrelevant  
question and an equally irrek rant reply is 
given. 

SHRI MURASOLI MARAN;   He      i 
casting aspersins on the Minister. 

SHRI N. K. P. SALVE; I do not have the 
least doubt in my mind because I an. on a 
subject that 1 do understand a little. I want 
your ruing on this. What is the precise scope 
of this question? Does it relate to an inquiry 
by the Enforcement Directorate under the 
Income-Tax Act or the Enforcement 
Directorate under FEUA? I beg of you to give 
your ruling.     j 

 
SHRI N K. P. SALVE Do I take fa that on a 

question like this which is about the Income-
Tax Act. we can go on to FERA and then to 
the Hindu Law and then to the Contract Law? 

 
MR. CHAIRMAN: You are an expert in 

Income-Tax Law and law as such. So. I am 
not talking anything about that. I cannot judge 
because I am not an expert. This question is 
being directed to the Minister. 
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SHRI N. K. P. SALVE; Do I take it as your 
ruling that any question can be asked  
regarding Amitabh   Bachchan ? 

 
MR. CHAIRMAN: No.   No. 

SHRI N. K. P. SALVE; It is related to the  
Income-Tax  law  only. 

 
MR. CHAIRMAN: So far as this House is 

concerned, it is not interested in any individual 
this way or that way. That is obvious. Secondly, 
this House is interested in seeing that our laws 
are not violated. These two things are there. 

SHRI N. K. P. SALVE: Which  is the 
law? 

MR. CHAIRMAN; So far as I am con-
cerned my job is to see that questions are 
asked and questions are answered. What 
questions are asked and what supplemen-
inries are put depends upon the Members 
concerned and the Ministers concerned. So 
far as I am concerned, this particular question 
about which body should inquire is a relevant 
question. I have no doubt that what he has 
said is important because he is an expert. 

SHRI EDUARDO FALEIRO; Sir, I will 
repeat what I have said. Shri Ajitabh 
Bachchan has made statements and there is 
no question of.... 

 
SHRI EDUARDO FALEIRO; No officer as 

such has gone there. But we are obtaining 
information from that place. (Interruptions) 

SHRI     M.     S.  GURUPADASWAMY: 
How is he getting information?    Who is 
giving  information?   (Interruptions) 

SHRI EDUARDO FALEIRO Sir, let me 
answer the second question. There is no 
question of impounding. We do not consider 
that it is necessary to impound the passport of 
Shri Ajitabh Bachchan because he has been 
fully co-operating with the inquiry. Now, 
further... (Interruptions) Will you kindly just 
look nt the answer that we have given? 
(Interruptions) 

SHRI PARVATHANENI UPENDRA: The 
Government is co-operating with him. 

MR. CHAIRMAN: You just listen to him. 

SHRI M. S. GURUPADASWAMY': Who 
is co-operating with whom? Is the Government 
co-operating with him? (Interruptions) 

MR. CHAIRMAN; Opposition is co-
operating with the Government in finding out 
the facts. (Interruptions) This side and that side 
are co-operating with each other with a 
common objective. Both arc cooperating. I 
believe they will always cooperate ... 

SHRI LAL K. ADVANI: If it is co-op-
erating in shielding the corruption, it cannot.... 

MR. CHAIRMAN: I am only referring to 
the co-operating in finding out the guilty 
fighting against the evils. So, I hope, in this at 
least there are no two opinions, both sides are 
one. 

SHRI N. E. BALARAM: Sir, there is one 
question. If the Bachchans are cooperating why 
should he send an officer to Switzerland? 

MR. CHAIRMAN: He is not sending any 
officer. He said 'no*. You can ask a 
supplementary later. 
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SHRI EDUARDO FALEIRO; Sir, I am 
afraid, the hon. Member has not paid 
attention to what I have said in my original 
answer which is a written answer. I have said 
it here that the Directorate of Enforcement is 
conducting investigation, and these 
investigations are in progress. 

AN HON. MEMBER:  How long? 

SHRI    EDUARDO    FALEIRO;  Now, 
Sir, the Members know and the House 
knows—hon. Chairman, if it is necessary, you 
can give your ruling—(hat the law is very 
clear that under Section 44 of FERA and 
similarly under the concerned Section of the 
Income-tax Act, when these investigations are 
in progress, confidentiality is to be maintained 
because otherwise the purpose of investigation 
will be defeated.... (Interruptions) Sir, I have 
been so far giving all the information that I 
can. I shall continue to give all the 
information that I can. But T cannot give 
information which is forbidden to be given 
under the Rules of this House, namely Rule 47 
(xix) of this House, and Section 44 of FERA 
and the corresponding Section in the Income-
tax Act. So, Sir, as the investigation is in 
progress, it will prejudice the investigation to 
give the details. I will not be in a position to 
give.,. 

MR CHAIRMAN; His question is whether 
he has declared himself a Non-Resident Indian 
on 3rd April. If you know and if you have got 
the information now, the pointed question here 
was whether he declared himself a Non-Resi-
dent Indian on 3rd April.      Which year? 

SHRI ATAL BIHARI VAJPAYEE; 1986. 

SHRI LAL K. ADVANI; 1986 to justify the 
purchase of that flat. 

MR. CHAIRMAN; That was the first 
question. If he has done it, is there any 
bar to his continuing as a Director here? 
I do not know whether you are prepared 
with it.      If you are prepared with it ______ 

SHRI EDUARDO FALEIRO  Sir, as I have 
said, the question whsther a person is a Non-
Resident Indian or n<>i is both a question of 
fact which defends upon evidence and it is also 
a question of law (Interruptions). 

Sir, as I have said, the investigation... 

 
MR. CHAIRMAN; Mr. Ram Awadesh 

Singh, please    sit down.    You    have  not 
asked the  question.      When  your      turn 
comes, you may ask.      (Interruptions). When 
your turn is there, you can     ask. 

SHRI EDUARDO FALEIRO; Sir, as I have 
said, the question whether a person is a non-
resident Indian or not, depends on evidence and 
these makers and questions  are   being  
investigated. 

 
SHRI EDUARDO FALEIRO; If I do that, I 

will be violating th: Rules of this House and the 
rules of the FERA. 

SHRI DIPEN GHOSH; By disclosing 
whether he is a Non-Resident Indian   or 
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not, how he will be violating the rules, I 
cannot understand. 

 
MR. CHAIRMAN: You need not answer 

his question. He is not entitled to ask at this 
time. 

SHRI EDUARDO FALEIRO; of course, 
he is not. I wanted to put it politely... 

SHRI ATAL BIHARI VAJPAYEE; I 
want to know whether Ajitabh Bachchan 
declartd that he became a non-resident 
Indian on the 3rd of April, 1986. Whether 
that claim is correct or not? 

MR. CHAIRMAN: Your answe,- is that 
you  are investigating his status... 

SHRI EDUARDO    FALEIRO;..,   and 
the law prevents me... 

MR. CHAIRMAN; The law cannot 
prevent you from investigating his status. 

SHRI EDUARDO    FALEIRO;      The 
law prevents me from disclosing the inves-
tigations which are in progress. 

MR. CHAIRMAN; The question is 
very simple. He does not want you to 
divulge. He wants to know whether in 
the eye of the Government
 
in 
your own eye, he is a Non-Resident Indian, 
or what is his status. (Interruptions). Please 
hear me. I think your answer is—if it is not 
correct, you correct me—that this is not 
determined as yet. Is it correct? 

SHRI EDUARDO FALEIRO; That is 
one side of it. 

MR. CHAIRMAN: What is the other 
side of it? 

SHRI EDUARDO FALEIRO;  That is 
one side of it.     The other sidr.... 

MR. CHAIRMAN: There can be only one 
side. Either he is a Non-Resident Indian or 
he is not a Non-Resident Indian 

Or the matter is under investigation. Now you 
cannot have a fourth thing. (In-lerruptions), 

SHRI DIPEN GHOSH; Why are you 
helping him? 

MR. CHAIRMAN; I asked him, if he is 
prepared for it, he will answer. He started 
answering. 

SHRI EDUARDO FALEIRO; Now I will 
repeat it again, Sir. 

SHRI M. S. GURUPADASWAMY: To 
claim or not to claim depends upon anybody's 
convenience. You are exposing the 
Government. Let me tell you that you are 
exposing the Government. 

SHRI ALADI ARUNA alias V. ARU-
NACHALAM; We want to know the exact 
date on which he became a Non-Resident 
Indian? 

SHRI        VISHVJIT PRJTHVIJJT 
SINGH: For Heaven's sake do not level 
charges against the investigating officers. 
Please keep quiet about this and let the 
investigation be over. 

SHRI VIRENDRA VERMA; Have you 
allowed him Sir? 

SHRI VISHVJIT PRITHVIJIT SINGH; Let 
the investigation be over and then talk about it. 
Do not talk about it now. This is not the sort of 
investigation we expect. 

SHRI M. s. GURUPADASWAMY; They 
have already taken seven to eight months so far 
to investigate one particular case. 

MR. CHAIRMAN: You may ask questions 
when your turn comes. Now, I think the basic 
presumption of democratic form of 
Government is that we believe that when they 
come in Parliament, whichever side, nobody 
thinks of convenience.      Let us not get into 
that point. 

SHRI ANAND SHARMA; I have to ask one 
question. Mr. Vajpayee said about an NRI 
continuing as a Director of 
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Indian companies.      My question is,      is      
there any legal ban or bar? That is what he   is  
hinting   at   .. .{Interruptions).   Let me clarify 
your confusion about the law. 

SHRI DIPEN  GHOSH;   Sir,  he is not 
the Minister. 

SHRI ATAL  BIHARI      VAJPAYEE: 
Sir, what about my question? 

MR. CHAIRMAN:     You    ask     your 
friends not to interrupt. 

SHRI  M.  S.     GURUPADASWAMY; 
Let there be a full-time debate. 

PROF. C. LAKSHMANNA; I have a 
question to ask. 

MR. CHAIRMAN: I have not called you. 
Please sit down. As some people have said 
in the House everybody seems to be 
interested in shouting and not in facts. Let 
the prestige of the House be maintained. 

PROF. C. LAKSHMANNA; But     my 
point is different, 

MR. CHAIRMAN; But that is not 
permitted. 

Coming back to the question, the ques-
tion was very simple. The question was 
whether he has claimed to be a Non-Re-
sident Indian. If you have got the answer 
you may give. 

SHRI EDUARDO FALEIRO: Sir, under 
section 44 of FERA I cannot disclose the 
information that we get in the course of 
investigation...   {Interruptions), 

SHRI PARVATHANENI UPENDRA; 
Sir, we want your protection. 

SHRI EDUARDO FALEIPO: If you 
give a ruling that I disclose it, I will do that. 

MR. CHAIRMAN; I am not talking 
about disclosing it. I am familiar with the 
law and I do not think the answer to this 
question whether he has claimed to be a 
Non-Rcsi-dent Indian comes under any 
prohibition 

of the law. That is why I said if you have got 
this information, you may answer; otherwise 
you may not. That is all. 

SHRI   EDUARDO FALEIRO:   I have 
said that I am barred by section 44 of FERA 
in answering this question. {Interruptions) . 

MR. CHAIRMAN: How can your answer, 
whether he has claimed to be a Non-Resident 
Indian or not claimed, be barred? 

SHRI EDUARDO FALEIRO : Sir, since 
you have ruled... 

MR. CHAIRMAN  I have ruled very 
clearly. 

SHRI EDUARDO FALEIRO: I will dis-
close the information. The answer is Yes'. He 
has claimed to be a non-resident Indian. 

MR. CHAIRMAN: That is all. 

SHRI ATAL BIHARI VAJPAYEE : Sir, 
the hon. Minister has not replied to the latter 
part of my question. The hon. Minister has 
just now said that Mr. Bachchan has claimed 
:o be a non-resident. la that case, I would like 
to know whether the Government have 
verified this claim. {Interruptions) This was 
the second part of my question.  
{Interruptions) 

MR. CHAIRMAN: I have myself separated 
this question into two parts. In regard to the 
first part, I have ruled and the question has 
been answered. But so far as investigations 
are concerned, there is a fundamental rule of 
law which governs the disclosure. They will 
not disclose because of another reason and the 
reason is we have got advocates like Mr. 
Bhandare and other who are very clever... 

SHRI ATAL  BIHARI    VAJPAYEE  : 
They are on the other side. 

MR. CHAIRMAN: That is why you 
should be afraid of them. They will say that 
the whole investigation has been prejudiced 
and they will always take advantage of the 
weakness of the judiciary to hold a person 
guilty only when it is proved. You should be 
afraid of them. Please 
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remember. You should always be careful. You 
should be afraid of these advocates who will 
say. .. (Interruptions) 

SHRI BUTA SINGH: Advocates go by the 
rule of law. (Interruptions) 

MR. CHAIRMAN: They would not mind 
it.   (Interruptions) 

SHRI ALADI ARUNA alias V. ARU-
NACHALAM: Sir, this is not a judicial 
enquiry. This is a departmental enquiry. It is 
not sub judice    (Interruptions) 

MR. CHAIRMAN: Mr. Aruna, the whole 
trouble is that you are in the habit of not 
hearing the other side. This goes to the extent 
that they are not tearing what the Chair is 
saying. As 1 said earlier, as far the first part of 
the question is concerned, it should be 
answered and it has been answered. But this 
type of thing can be harmful in the sense that it 
could be said that it may be prejudiced. That is 
why 1 have permitted the first question Now, 
Shri Kailashpati Mishra. 

 
SHRI N. K. P. SALVE: Sir, as I read the 

question, it is a question which seeks 
information on investigation by the Income-tax 
Department and the Directorate of 
Enforcement into the acquisition of assetsby 
the  Bachchan  brothers and  if so
 (Interruptions) Sir, Mr. Jaswant Singh 
is always irrelevant. He is interrupting without 
any rhyme or reason when rus leaders are 
listening to me quietly. He is devoid of any 
discipline. Sir, if I have understood the 
question correcly, the question was whether 
the Income-tax Department and the Directorate 
of Enforce ment are enquiring into the assets 
of the Bachchan brothers and if so, what are 
the findings  thereof  and  whether  notice has 

been issued and prosecution launched Sir, in 
the Income-tax Act 1961, there is Chapter XIII. 
I am sure the Finance Ministers are conversant 
with this. In Chapter 13 there is a section 
116(c) which refers to 'Director' as one of the 
investigating authorities. There is a Director of 
Inspection. Now, if this question relates to such 
enquiries, firstly I must submit that this kind of 
question being asked prejudices the right of a 
person about whom the question is being asked 
in Parliament. This is very unfair. This is 
against the basic norms of democracy that we 
do something against someone who is being 
tried in a quasi judicial proceeding. Tollay it is 
Amitabh Bachchan, tomorrow it might be 
Jaswant Singh or it might be anybody else. 

SHRI ALADI ARUNA alias V. ARU-
NACHALAM; It is not the question of 
Amitabh Bachchan as such, it is a qnestion 
against the economic offenders. (Interrup-
tions). 

SHRI N. K. P. SALVE: I am not worried 
about Amitabh Bachchan's friendship with our 
Prime Minister because I know my leader he is 
a steadfast and honest man. If somebody is 
guilty, he will be punished not once but 20 
times. (Interruptions). He was a Member of our 
party, a decent member of the party. He is a 
citizen of the country and as such he is entitled 
to all the protection of the law. So, I submit 
very respectfully that a question of this nature, 
if admitted, prejudices the right of the person 
who is being tried in a quasi judicial 
proceeding. (Interruptions). My question 
therefore is whether there is any prima facie 
cases whatsoever against the Bachchan brothers 
under the Income-tax Act. If there are any 
assets acquired, they are liable to be included in 
the total income. So, I would like to know 
whether there is any such enquiry against 
Bachchan brothers. And if there is some 
enquiry, have they any findings, beciuse before 
reaching any findings there prosecution cannot 
be launched? 

MR. CHAIRMAN: You want to know 
whether there is proceeding ... 

SHRI N. K. P. SALVE: Under the Income-
tax Act. 
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AN HON. MEMBER: Under FERA. 

SHRI N. K. P. SALVE; It does not relate to 
FERA. There is a director. I have made a 
reference to the section itself. There is a 
director of investigation for enforcement 
purposes. So, I want to know whether under 
the Income-tax Act there is any enquiry or 
there is any pinna facie case; if it is there 
whether the enquiry has been completed. If it 
is not com-pleted how can the notice of 
prosecution be issued? 

SHRI EDUARDO FALEIRO  Sir, I must 
say that there is no evidence at all of 
commission of any offence under the 
Income-tax law either by Amitabh Bachchan 
or by Ajitabh Bachchan. 

SHRI ALADI ARUNA alias V. ARU-
NACHALAM: This is the document which 
shows that they have purchased a property in 
Switzerland. Do you tank there is no prima 
facie case? How can you say that? If there is 
no prima facie case, why are they having 
enquiry for seven months? (Interruptions). 

MR.  CHAIRMAN:   The  question      is 
whether there is an enquiry under the Income-
tax Act.      What do you say about 
that? 

SHRI EDUARDO FALEIRO; Since there 
is no prima facie case, there is no enquiry, 
there is only usual assessment of returns which 
is the usual thing. There is no indication of 
commission of an offence under the Income-
tax Act. 

MR, CHAIRMAN: So, there is no en 
quiry, you are only making a preliminary 
assessment.
 
' 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE (SHRI 
HANS RAJ BHARDWAJ): There is 
a  difference  between  assessment... (Inter-
ruptions). 

SHRI N. K. P. SALVE: It is only assess, 
ment. I am liable to be assessed, he is liable 
to be assessed under the Income-tax Act. 

 

 

SHRI  HANSRAJ   BHARDWAJ:    May 
I submit? There are two things. Under the 
Income-tax Act one has to be assessed. 
Under FERA one has to be enquired into. 
These two matters are quite separate. Under 
Income Tax Act, the hon. Minister has said 
that assessment of the Tarious years is going 
on and an enquiry and preliminary 
invetipjation are going on. This is premature 
and he does not find any justification for 
this type of insinuation. 

MR. CHAIRMAN: Assessment is going 
on, but not under FERA. That difference is 
there. 

SHRI N. K. P. SALVE: That is what I 
was submitting. The question B clearly 
under the Income Tax Act and    the 
hon  Minister is replying under the 'FERA. 

SHRI HANS RAJ BHARDWAJ: No. 

SHRI N. K. P. SALVE: He is. He is 
asking under FERA and he is replying 
under FERA. If the question is under 
Income Tax Act, this ought to be the 
conclusive  answer. 

MR. CHAIRMAN: Not being an income-
tax man or a FERA man, I do not know it.  
You are an expert. 

SHRI N. K. P. SALVE: Sir, I want you to 
go by the question, as it is framed and as I 
have submitted—I have got the book here—
thereisa DirectoratefInspec'ion/Investigation 
under the Income Tax Act. FERA is not 
under the Income Tax Act. FERA is a 
diffrent thing. Therefore the only relevant 
answer to a relevant question could be an 
enquiry under the Income Tax Act and the 
answer should have been a big 'No' 

SHRI ALADI ARUNA alias V. 
ARUNACHALAM: The question is about 
Income Tax Department and the Directorate of 
Enforcement. Directorate of Enforcement is 
under FERA. Kindly go through the second 
part of the ques-i    tion.    It is a question about 
Income Tax 
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as well ae FERA violation. What about 
enforcement? 

SHRI M. S. GURUPADASWAMY: The 
question refers to—may I read it? —assets 
acquired by Bachchan brothers in and 
outside India. 

SHRI N. K. P. SALVE: Please let me 
know one thing—whether the question is 
under the Income Tax Act or under the   
Foreign   Exchange   Regulation   Act? 

SEVERAL HON.   MEMBERS:     Both. 

SHRI ALADI ARUNA alias V. 
ARUNACHALAM: Mr. Salve, we are sorry 
for- your  clients. 

SHRI A. G. KULKARNI: Just listen to 
me. Sir. 

SHRI   A.   G.   KULKARNI:Mr. 
Vajpayee having not paid any income tax so 
far, does not understand what is FERA and 
what is income tax. The point is, there are 
two questions. One is under the Income Tax 
Act. 

MR. CHAIRMAN: Mr. Vajpayee does 
not. believe in accumulation of wealth. 

SHRI A. G. KULKARNI: Has he ever 
paid anything under the income tax? The 
Minister has said that under the Income Tax 
Act, there is no case; under FERA an 
enquiry is going on and he is not going to 
disclose anything under section 44. Have 
you paid any income tax.   Mr.   Vajpayee? 

MR. CHAIRMAN: He, is not liable to 
pay income tax. 

SHRI M. S. GURUPADASWAMY: Sir, 
the question Telates to illegal assets 
accumulated by Bachchan brothers, both 
inside and outside India. So both Income 
Tax Act  and  FERA  are  covered. 

MR. CHAIRMAN I want to know, 
please, both of you can tell me, the question  
is  about what? 

SHRI DIPEN GHOSH: One is about 
violation of FERA and the othej is 
about violation of  Income  Tax  Act. 

SHRI A. G. KULKARNI: Then you 
should have said under Foreign Exchange 
Regulation Act. The Directorate of En-
forcement is under Foreign Exchange Re-
gulation Act. Sir, the question is not cor-
rectly framed. 

 
SHRI A. G. KULKARNI: One must 

know what he is asking. He does not know 
properly what he is asking. 

MR. CHAIRMAN: Will you please 
permit some time for me also? I want to 
know whether the question is relating to 
Income Tax Department or the Directorate 
of Enforcement. 

SHRI A. G, KULKARNI: Sir, it is 
wrongly drafted. 

SHRI   EDUARDO   FALEIRO:       The 
question is for both—it relates to FERA as 
far as the flat is concerned and Income Tax 
Act as far assets are concerned. 

MR. CHAIRMAN: I am an ignorant man 
as far as financial laws are concerned. So, T 
want to know whether it is the Income-tax 
Department or the Directorate of 
Enforcement. 

SOME HON.   MEMBERS:   Both. 

SHRI N. K. P. SALVE: Sir, all I submit 
is, there is a Directorate under the Income-
tax Act also.. .. {Interruptions) .. If there is a 
Directorate under tile Income-tax Act, all 
that I want you to rule is whether according 
to you, the question is under the Income-tax 
Act or under the Foreign Exchange Re-
gulation Act. 

MR.   CHAIRMAN:   It  can  be  under 
both. . . (Interruptions') . . . 

SHRI  NARAYAN DATT    TIWARI: 
Sir, I would submit that.. (Interruptions) 
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Of course, the question itself has been rather 
ill-drafted—there is no doubt about it. Buts 
understanding the spirit of that, not the words, 
we have tried to answer the question. 

SHRI A. G. KULKARNI: Then why are 
you replying? 

MR. CHAIRMAN: Out of consideration  
for  these.. (Interruptions).. 

SHRI   NARAYAN  DATT     TIWARI: 
First is the investigation into the case of 
alleged FERA violation against Shri Ajitabh 
Bachchan and Shri Amrttabh Bachchan. This 
being a subject-matter coming under the ambit 
of the FERA, is being dealt with by the 
Directorate of Enforcement and they are 
investgating into the matter. Secondly, as far 
as the question of income tax and wealth tax 
of Shri Amitabh Bachchan is concerned, that 
is being dealt with by the Income-tax 
Department. It has been very clearly 
mentioned that they have called for certain 
information regarding details of property 
acquired by both the above-mentioned 
individuals. These investigations are in 
progress. The answer is very clear and I think 
it meets the substance of the question. 

MR.   CHAIRMAN:   It   loots,   insteadof  
going  into the literal meaning  of allthat  
They have tried to give whaever waswithin   
their   knowledge.. (Interruptions)  

SHRI DIPEN GHOSH: Sir, I want to put a 
very specific, pointed question. Since both the 
senior Minister and the junior Minister have 
stated that inquiries are going on, I want to 
know whether pending a probe, the Prime 
Minister's continued association with the 
Bachchan brothers does not amount to 
influencing the process  of investigation. .. 
(Interruption)... 

SHRI   NARAYAN  DATT     TIWARI: 
May I ask... 

SHRI DIPEN GHOSH: Pending a probe 
under law, does not the Prime Minister's 
continued association with the Bachchan   
brothers,   including       holidaying, 

amount to influencing the process of 
investigation?.... (Interruptions). 

MR.   CHAIRMAN:   The   question   is 
Itrrelevant.. (Interruptions) .. 

SHRI DIPEN GHOSH: That is more 
important, Sir. You know that a Goy-ernment 
official is debarred from associating himself 
with any person who is under a cloud. 
Therefore, the Prime Minister cannot be 
above the law. I want to know whether the 
Prime Minister's continued association with 
such eceoomic offenders does not amount to 
influencing the process of law. That is my 
question. 

MR CHAIRMAN: It is irrelevant. That a 
man like Mr.   Dipen Ghosh.... 

SHRI   PARVATHANENI UPENDRA: 
Sir, We want a special, one-hour debate on 
this .. (Interruptions) .. We want a special 
discussion on this... (Interruptions) 

MR. CHAIRMAN: No, No, please. 

SHRI A. G. KULKARNI: Sir, Mr. Ghosh 
should not  go on record. 

(Interruptions) ..  

MR.   CHAIRMAN:   Shri Gurupadas-
wamy. 

SHRI M. S. GURUPADASWAMY: May 
I know Sir... 

SHRI DIPEN GHOSH: My question is 
important.  Sir. 

MR. CHAIRMAN: Your question is 
irrelevant. 

SHRI DIPEN GHOSH: That is more 
important,  Sir. 

MR. CHAIRMAN: Your question is 
totally irrelevant. You cannot raise 
everything.   No. 

SHRI DIPEN   GHOSH:   It  is a  fact, 
Sir,  (Interruptions) 

MR.   CHAIRMAN: I will not permit. 
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SHRI ALADI ARUNA alias V. 
ARUNACHALAM: Incidentally the Prime 
Minister is here. That is why we are asking. 

MR. CHAIRMAN: His being here does not 
justify asking anything. Question Hour is 
over. 

WRITTEN ANSWERS TO  QUESTIONS 

 
Air  pollution in  the  capital 

♦3.   SHRI KAPIL VERMA: 
SHRIMATI VEENA  VERMA: 

Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) whether Government's attention has 
been drawn to a study report of the Central 
Institute of Educational Technology under 
N.C.E.R.T. to the effect that there is a 
possibility of Bhopal-type gas tragedy 
repeating itself in the Capital if extreme safety 
measures are not taken against emission of 
over 400 tonnes of pollutants by ten lakh 
vehicles running daily; 

(b) if so, what are the details in this 
regard; and 

(c) what measures Government propose 
to take to check the menace? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z. R. ANSARI): (a) and (b) 
The Central Institute of Educational 
Technology has prepared a media material 
(vedio-tape) to sensitize high school teachers 
in issues related to ecology in India. This is 
based on materials compiled from 
newspapers, magazines and other 
publications. Relevant extracts from the 
video-tape are placed on the Table of the 
House as statement. (See below), 


